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MADHYA PRADESH ACT
No. 2 oF 1999,
THE MADHYA PRADESH ZILA YOJANA SAMITI (SANSHODHAN)
ADHINIYAM, 1999,

[Received the assemt of the Govemor on the 28th March. 1999. assent first published in the “Madhya Pradesh
Gazette (Extraordinary)’, dated the 29th March, 1999.)

An Act to amend the Madhya Pradesh Zila Yojana Samiti Adhiniyam, 1995

Be it enacted by the Madhya Pradesh Legislature in the Fiftieth Year of the Republic
of India as follows :—

Short title. 1. This.Act may be called the Madhya Pradesh Zila Yojana Samiti (Sanshodhan)
Adhiniyam, 1999,

Amendment of 2. For the existing long title of the Madhya Pradesh Zila Yojana Samiu Adh'iniy:m'l.

long title. 1995 (No. 19 of 1995) ¢hereinafter referred to as the Principal Act), the following long title

shall be substituted, namely :—

“An Act to constitute District Planning Committee for the purposes of Article 243-ZD
of the Constitution of India and to discharge the functions of the State
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Government in reeard to the items of business of the Government and for
matters ancillary thereto.”,

3. For sub-section (1) of Section 3 of the Principal Act, the foliowing sub-section shall Amendment of
be substituted; namely :— Section 3.

“(1) There shall be constituted in each district i, Djsm’gg Planning Committee, to
consolidate’ the plans prepared by the Panchayats and Municipalities in the’
district and ¢ prepare 4 draft development plan for the district as a whole
and to exercise such other powers as may be enirusted to it by the State
Government from time to time.(.

4. After Section 7 of the Principal Act, the following Section shall be inserted, Insertion of new
namely — . Section 7-A.

~~ "7-A. (1} The Committee shall exercise such powers as may be notified under this Powers of the
Act or may be allotted 10 it by the State Government in respect of the Committee.
business of the Government.

-~

(2) The State Government may prescribe and notify the manner in which the
powers so notified or allotted to the Committee may be exercised.

(3) While exercising such powers, the Committee shall be deemed to be a
body subordinate to the State Government and shall exercise these
powers, for and on behaif of the State Government.”.
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—_— ; )
THE MADHYA PRADESH 7114 YOJANA SAMITI (DWITIYA - SANSHODHAN)
. , 1999,

. [Received the assent of the Governor on the 31st December 1999; assent first published in the "Madhya
Pradesh Gazette (Extra—ordinary)" dated the 4th January 2000.]

An Aet further to amend the Madhya Pradesh Zil, Yojana Samiti Adlu'niyam, 1995,

BE it enacted by the Madhya Pradesh Legislature in (he Fiftieth Year (-Jf the Republic of India
as follows ;—. v

Short "Hﬂerand L. (1) This Act may be called the Madhya Pradesh Zila Yojana :Samiﬂ' (DWili}/aSéh’shﬁdﬁan) .
commencement. Adhiniyam, 1999, = — —— ‘

(2) It shall come into force on such date as the State Government may, by notification, appoint- <
and different daes may be appointed for different provisjon- of this Act. |

Amendment of 2. In-Seetion2-of e Madhya Pradesh zjj, Yojana Samitj Adhiniyam, 1995 (No, |9 of 1995)
~ Section 2. (hereinafter referred to as the Principal Acy), for clause. (b), the following clayse shall be
substituted, namely :—

‘ Amendment of 3. In Section 3 of the Principal Act,—
Section 3, i A
(i) in sub-section (1), for the words "in each district”, the words “for a revenue digiric or
a group of revenye districts and parts thereof with 5 common Zila Panchayat” shall

be substituted ;
(ii) after sub-section (2), the following sub-.secn‘on shall be inserted, namely :—

"(3) Where the term of (he existing members of the Municipality/Zila Panchayat has
expired and the clected members cease (o be members of the committee then the
committee with femaining members shajy continue to discharge the functions i
hew elections are hejd.". i

Substitution of 4. For Section 4 of the Principaj Act, the following section shall be substituted, namely :—
New Section for :

Section 4, i
Composition of "4. (1) The Committee shall consist of 10, I50r 20 members in differentdis!riczs, as specified

Commmees7 in the Schedule,

" (i) The number of mehabers to be elected from the rural and urban areas shall be a5 nearly
as is possible, jn Proportion to the ratio between the population of the rural and urbap
areas of the district or group of revenye districts, as the ¢ase may be.
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(4 ¢ remaining members of the committee shall be—

{a)  aMinister of the State of Madhya Pradesh to be nominated by the State Government,
who shall be the Chairperson of the Committee;

(b}  the District Collector who shall be the Member-Secretary;

(¢} where the number of members of the committee, as specified in the schedule is—
(i) fifteen one member; or
{ii)  twenty two members (o be nominated by the State Government:

Provided that the Collector of the district which describes the Zila Panchayat shall
be the Member-Secretary-of the District Planning Commitice.

(4) ¢ inembers nominated under clause (¢) of sub-section (3) shall hold office for such '

. term as may be notified by the State Government,

1Y)

3. Alter sub-section (2) of Section 3 of the Principal-Act-the follawing sub-section shall be _Amendment of
ted, namely = — Section 5.
* "(3) The President of the Zila Panchayat and the Mayor of the Municipal Carporation in the
district shall also be permanent special invitees, in case they are not elected Members
of the Committee.”.
f. For the Schedule to the Principal Act, the following Schedule shall be substituted, namely:—  Substitution of
Schedule.
"THE SCHEDULE -
[See Section 4 (1)]
i.Nao. Name of the Committee - ) Number of Members
o (2) [&)]
District Planning'Committees of the districts of 10
I. Sheopur
2 Datia
k. Umaria
4. Neemuch ’
5. Harda
6. Dindori
vV korea i
8 Jashpur
A A Kawardha
S0 Dhamtari
Il Kanker
12. Dantewada
X District Planning Commitiees of the districts of 15

L. Tikamgarh

2, Panna
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() @ = 3)
3 Damoh :
4 Mandsaur 5
5. . Badwani
6. Raisen
7 Sehcre
8 Hoshangabad
9. Katni
10. Narsinghpur
11. Mandla A
12. Korba
13 -Mahasmund i i =
3. Dlsmct Planmng Commmees of the districts of 20
1. Morena
2, Bhind
3 Gwalior ~ o = = SR F
4. Guna e — e et
S Shivpuri
6. Chhatarpur
7 Satna
8. Shahdol
9. Sidhi
10. Ratlam ~ -~
11. Ujjain
12: Shajapur
13. ‘Pewas A
14. Jhabua
15. Dhar
- 16. Khargone
J7 Khandwa
18. Rajgarh
19. -Vidisha - ’
20.  Bhopal
2, Betul
22. Balaghat g
23 Chhindwara
24. Seoni
25. Janjgir
26. Raigarh
27. Rajnandgaon
28. Bastar
29. Sagar .
30. Rewa
31. Indore
32. Jabalpur
53: Sarguja
34. Bilaspur
35. Durg
36. Raipur.". 3
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MADHYA PRADESH ACT
No. 30 o 2000. C
THE MADHYA- PRADESH ZIEAYOJANA SAMITL{ SANSHODHAN)
ADHINTYAM. 2000.
| Recetved the ssseat of the Governor oa the 25th Seotember firse i the "Wadines Pradesh Garete

| Extra-ocdinary)™; dated theJrd Octooer 2008}
An Act further to amend the Madhya Pradesh Zila Yojana Samiti Adhinryam. 19995

Be it enacted by the Madhya Pradesn Legislanue in the Fifty-first Year of the Rzpublic of ledia

as foitows ~—
Shart Tile - ~T | This Act may be called the Madhya Pradesn Zila Yowne 3Samio |Samshoafan)
Adhiniyam. 2000.
\menament o 2. Forsub-section (1) of Secuon 9 of the Madhya Pradesn Zila Yojana Samid Adhinrvam, (595
Swction

| Mo. 19 of 1993), the following sub-secuon shall be suostinned. namely - —

*(1) The Commities may constifute SUD-COMIMIRESS Consisung of members of the Zommues:

N and the permanent special invitess to dischargs one or mere of the funcnons znmswed
io it under this Act.”, &
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Short title extent and
commencement.

Amendment of loag

Amendment of Sce-
thou 3,

CHHATTISGARH ADHINIYAM
(No. 21 of 2001)

THE CHHATTISGARH ZILA YOJANA SAMITI (SANSODHAN) ADHINIYAM, 2001,
An Act to amend the Chhattisgarh Zila Yojana Samati Adhiniyam, 1995,

Be il enucted by the Chhattisgarh Legislature in the fifty second year of the Republic of India
as follows :— : e )

B (1) This Actmay bccﬂled UleChhawsgnrh lea Yo_;ana Samiti (Sansodhan) Adhiniyam, 200 |
(No. 21 of 2001).

(2) Tt extends to the whole of Chhattisgarh.

{3) Tt shall come into force on such date as the Sme chcmmem muy, by notification,
appoinL g

2. Forthe existing long tille of the Chhattisgarh Zila Yojana Samiti- Adhiniyam.. 1995 (No. 19
of 1995) (hereinafter referred to as the Principal Act), the followmg lon,g title shall be substituted,
namely :—

An Act to constitute District Planning Commiuee for the purposes of Article 243-ZD of the
Constitutuion of !udlq.

3 For Sub-section (1) of Section 3 of the Principal Act, the following Suh-mea:llan shall he
subsumwd. namcly i

(I)Mshal}bemwmmdfom nwanue dlstnct or a group ot’dnsmcls. and part thereof
having a common Zila Panchayat, a District Planning Committee, to consolidate the plans
Prepared by the panchayats and Mu.mcrpalmes in the district and to prepare a dr-lﬁ develop- -
ment plan for the district as whole.

OmissionofSection7- 4 Section 7-A of the Principal Act shall be omirted.
A
Substitution of Scived - 5. For the schedu'e to the Principal Act, the following Schedule shall be substituted, namely :—
S :
"THE SCHEDULE"
[See Rule 4 (1) ]
S. No. Name of the Committee _ Number of Member
() i) (3)
1. District Planning Committees of the District of 10
1. Korca
2. Jashpur
3. Kawardha
4. Dhamtari
5. Kanker
6. Dantewada
2 District Planning Committees of the District of s
|. Korba

2. Mahasamund



e

8.

District Planning Commitiecs of the District of
1. Janjgir '

2. Raigarh

3. Rajnandgaon
4. Bastar .
5..83
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BTG TS, T 16 € 2001

2. e T hT HYITe

3. YT 3 AT HytHR

4. T 7-% T ST

TRAWTG FARY

ShHIE 4 H 2001
BeATe foen et Attt sifufam (deity) st 2001
A o RIS o 528 98 W S<ie % TsudTel g1 WAy fERE .
BaraTe foren dremn wiafa, stfufEm, 1995 Geifed o gg st
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1. =i
2. TR
3, Faul
4. SRl
5. THET
6. HaarE

= Trfafas faet =t faen g wfafs 15

2. MEEER

3 Foreifefiaa el =1 faen dremn afafa 20
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2. TR
3. TSR
4, wE
5. HOIE
6. fasmag
7.5
B, TAqE

T, A 16 78 2001

FHIT $1/2233/21-3 (WU )BT/2001. — ¥ 5 AU F 7708 348 F @V (3) F S8 1, Beame foen A
wiifa sfufm (Sa) SRy, 2007 (FHIE 4 H5.2001) T ST STER T & WEHR 3 Taegn st G am
£

" BTG & TS % T H T4 SEIEEE,
3T, UW. FEEST, I9-AE



194 (4)

SefrTg TS, feHis 16 78 2001

Short title, extent and
commencement.

7. Amendment of long
title.

3. Amendment of Sec-
tion 3

4.Omission of Section
7-A.

5. Substitution of
Schedule.

CHHATTISGARH ORDINANCE
No. 4 of 2001

THE CHHATTISGARH ZILA YOJANA SAMITI ADHINIYAM (SANSODHAN)
ADHYADESH, 2001

Promulgated by the Governor of Chhattisgarh in the fifty-second year of the Republic of India
An Ordinance to amend the Chhattisgarh Zila Yojana Samiti Adhiniyam, 1995,
Whereas it is expedient to amend the Chhattisgarh Zila Yojana Samiti Adhiniyam, 1995;

AND WHEREAS the State Legistatureis notin session, and the Governorof CHATTISGARH
is satisfied that circumstances exit which render it necessary for him to take immediate action :—

NOW THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Chhattisgarh is pleased to promulgate the following
ordenance :—

(1) This Ordinance may be called the Chhattisgarh Zila Yojna Samiti Adhiniyam (Sanshodhan
Adhyadesh, 2001.

(2) Ttextends to the whole of Chhattisgarh.

(3) Itshall come into force on such date as the State Governiment may, by notification, appoint fo
different areas.

2. forthe existing long title of the Chhattisgarh Zila Yojna Samiti Adhiniyam, 1995 (No.19 ¢
1995) (hereinafter referred to as the Principal Act.), the following long title shall be substitutec
namely, :—

"An Act to constitute District Planning Committee for the purpose of Article 243-ZD or th
Constitution of India.

For sub-section (1) of Section 3 of the Principal Act, the following sub-section shall £
substituted, namely :—

(1) There shall be constituted for a revenue district or a group of districts, and parts thereo
having a common Zila Panchayat, a District Planning Committee, to consolidate the plans prepare
by the Panchayats and Municipalities in the district and to prepare a draft development plan for tt
district as whole.

Section 7-A of the Principal Act shall be omitted.

For the schedule to the Principal Act, the following schedule shall be substituted, namely :-

"THE SCHEDULE"
[ See Section 4 (1) ]

S. No. Name of the Committee Number of Member
) 3)
1 District Planning Committee of the Districts of 10
1.Korea

2.Jashpur
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@)

(€]

3

Raipur

Date

3. Kawardha
4. Dhamtari
5. Kanker

6. Dantewada

District Planning Committee of the Districts of
1. Korba
2. Mahasamund

District Planning Committee of the Districts of
1. Janjgir

2. Raigarh

3. Rajnandgaon

4. Bastar

S. Sarguja

6. Bilaspur

7. Durg

8. Raipur

15

20

Sd/-
Governor
Chhattisgarh.
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Raipur, the 25th June 2001

NOTIFICATION

In exercise of the powers conferred by sub-section (3) of Section 1 of the
h, 2001 (No. 4 of 2001), the State Government,
e whole State of Chhattisgarh.

No. F-1-4/2001/Finance/planning/269.—
Chhattisgarh Zila Yojana Samiti Adhiniyam (“anshodhan) Adhyades
hereby, appoints the date 16th May, 2001 on which it shall come into force in th

TG F oI o A § T SRR,
a. 0. Brad, o wfea.
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THE CHHA’I‘T!SGARH ZILA YO.JANA SAMITI (SANSHODHAN) -
ACT, 2010‘ _ ]
|| .

An Act further to amend lhe Chhattu:garh Zila Yojana Samm Adlumyam, 1995

(No. 19 of 1995) .
l
Beit enacted by the Chhamsga:h Legxslamre in the Slxty ﬁrst year of the Republuc of

f

India, as follows :— _
ThlS Act may be called the Chhamsga.rh Zila Yo_]ana Samiti {Sanshodhan)

1 (1} .
Adhiniyam, 2010 l
It shali come into foree from lhejdate of its publication in the Official Gazette.

2)
In lhe Scheduie appended o the Chhamséarh Zila Yojana Samiti Adh:myam 1995 (No.

and entries relating thercm shall be mserted namely :—

SCHEI&ULE '

19 of }995), after serial number 4. of column nomber {2} the followmg serial number

'[SeeSectiloan)}
Sr. No. © Nameof Commjf'tee : _ﬂ No, of Members.
- @ . 3)
e - T RS . _‘
' 7. Narayanpur! o 10
8. Bijapur ? 10

]
[
!.
!_

|

|
[

-Short title and

Amendment ol
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CHHATTISGARH ACT
(No. 14 0f2015}

THE CHHATTISGARH ZEILA YOJANA SAMIT] (SANSHODHAN) ADHINIYAM, 2015

An Act further to amend the Chhattisgarh Zila Yojana Samiti Adhiniyam, 1995
(No. 19 of 1995).

Be it enacted by the Chhatiissarh i egislature in the Sixty-sixth Year of the Republic of
India, as follows :-

1. n This Act may be called the Chhattisgach Zila Yojana Santiti {Sanshodhan)
Adhinivam, 2015,
124] It shall come into force from the date of its publication in the Official Gazette.
2 Forthe Schedule appended to the Chhattisgarh Zila Yojna Samiti Adhiniyam, 1995

{No. 19 of 1995}, the following shall be substituted, namely :-

Short title and
poHLBeacement.

Amendment  of
Sehedule.
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“SCHEDULE
[See Section 4 (1)]

S.Ne. Name of Committee Number of Members
1 V4 )
L District Planning Conunittee of the following Districts - 10

] Korea.

i) Jashpur.

@i} Kabirdham.

(iv) Dhamtari.

(v} Kanker.

(vi} Bantewada.

{vii} Narayanpur.

{viii) Bijapur.

{x) Bastar.

) Surgyja.

{xi} Sitkma.

{xiD) Kondagaon.

(xiid) Gariaband,

(xiv) Bemetara.

(xv) Balod.

(2w} Mumngeli,

(xvil} Surajpur

(xovii) Balrampur-Ramanujgani.
2 District Planning Committee of the following Districts i~ 15

(i Korba.

(i) Mahasamund.

i) Baloda Bazar-Bhatapara.
3. District Planning Committee of the following Diistricts ;- 207

§)] Janjgir-Champa.

{ii Raigarh.

{iii} Rajnandgaon.

(i) Bilaspur.

(v} Durg.

{vi) Raipur.

e, TEO B REW Al BT 3T i HEeer, TE @ i e vt - 2018,
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